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PORTIETH REPORT
1, the Chairman of the Committee on Private Members' Bills and Resolutions,
having been authorised by the Committee to present the Report on their behalf,
present this Forticth Report.
2, The Committee met on the 22ad Apeil, 1974 for—
1. Examination of the following Constitution (Amendment) Bills under
Rule 294(1)(a) of the Rules of Procedure:—
(1) The Constitution (Amendment) Bill, 1974 (Insertion of new
article 834) by Shri C. K. Chandrappan.
(2) The Constitution (Amendment) Bill, 1974 (/nsertion of new
article 264) by Shri R. P. Ulaganambi.

11. Classification and allocation of time for discussion of Bills (wde Ap-
pendix) under clauses (b) and (c) of Rule 294(1) of the Rules of

I1i. Further consideration of the Representation of tho (Amend-
ment) Bill, 1974 (Insertion of new section 1014) Murasoli
Maran for classification and allocation of time for ion of the
Bill under Rule 294(1)(b) and 294(1)(c) of the Rules of Proce-
dure respectively.

IV. Allocation of time to the Resolutions at item Nos. 2 and 3 sct down
in the List of Business for Friday, the 26th April, 1974,

Examination of Constitution (Amendment) Nilis

3. The Members-incharge of the Bills were invited to attend the sitting.
" shri C. K. Chand

4. After considering all aspects of the Bills, the Commitiee arrived at the
following findings:-—

Findings of the Committee

(1) The Constitution (Amhem) Bill, 1974 (Insertion of new article
834) by Shri C. K. Chandrappsn.

. . ‘ to
remove doubts and vagucacss the Member-in-charge should also in the
Bill the machinery bywhwhthednypum.dthedmmmdedrcmc
Member of the House of the People or a Legislative Assembly muy

%



TheB seeks to insent a new article 26A in the Constitution with a view to
provide that Axhammahuoﬁuhumandmmmﬁmdukehm
Institutions shall be appointed irrespective of caste, creed or race potwithstanding
anything coatained in articles 13, 14, 15, 25 and 26.

The Commiites recommend that the Member might be permitted to move
for lcave to introduce the Bill

Classification and allocation of time to Bills

5. The Members-in-charge of the Bills were invited to attend the sitting
None of them atiended.

6. After considering all aspects of the Bills, the Committee recommend that
all the Bulls referred 10 in the Appendix be placed in category ‘B.  1he Com-
mittec recommend allocation of ume for each of the Bills &5 shown in column
5 of the Appeadix.

Furiher consideration of the Representation of the People (Amendment)
Bill, 1974 (Insertion of new section 1014) by Shri Murasoli Maran

7.mCommiueewokupﬁmheroonenﬁondmechmmmmofthe
People (Amendment) Bill, 1974 (/nsertion of new section 1014) by Shri
Murasoli Maran, which was postponed on the Sth April, 1974, for classification
and allocation of time for its discussion.

8. Shri Murasoli Maran, Mcmber-in-charge of the Bill, was iavited to attend
the sitting. He attended.

9. After the views of the Member, the Committee recommend that
the Bill be placed in category ‘B’ and 3 hours be allotted for its discussion.

Allotmens of time to Resolutions

10. The Members who had tabled the resolutions were invited to attend the
eitting. Nooe of them atiended.

11. The Commitiee recommend the allocation of time as follows:—

(1) Resolution regarding fresh elections to Lok Sabba . 2}:00:;
{2) Resolution regarding eradication of poverty .« 2 hours
Recommendations

12. The Committee recommend that—

(1) Shri R P. Ulnganambi be permitted to move for leave to introdu.
his Coastitution (Amendment) Bill;

(i) the classification and allocation of time to Bills by the Committee, as
shown in the Appendix, be agroed to by the House;

(idi) the classification and allocation of time to the Representation of the
People (Amendment) Bill, 1974 by Shri Murasoh Maran, as shown
in paragraph 9 sbove, be agreed to by the House; and

(iv) the allocation of time to resolutions, as shown in paragraph 11 above,
be agreed to by the House.

New DeLun; G. G. SWELL,
Chairman,
April 22, 1974 Commitiece on Private Members

Vaisskha 2, 1896 (Saka) Bills and Resolutions.



APPENDIX

Sl. Namsofthe Bill aad ths Mmdendn-cucgs Bilt Na, Caregrry Time

No. recom- recommens
mended ded by the
Committee
4 2 3 4 s
1. The Retired Army Soldiers Re-employment Bill, 90 of 1973 B 3 hours

1973 by Shri Vishwanath Prawmp Singh .

a3, The Prevention of Food Adilterstion (Amend- 8 of 1974 B 3 hours
meat) Bill, 1974 (Insertion of new sections 44,
48, s52.) by Shri Vishwanath Pratsp Singh.

3. TarAl-Iadia Ssﬂfcm (Aaninar) Bill, 1974 tof 1974 B 31y
(Inssrtion of new sections 2B, 2C, es.) by Shri
Vishwanth Pratap Singh.

4 The Homocopathy Ceatral Council (Amend= 31 0f 1974 B 3 houry
ment) Bill, 1974 (Amendwent of section 2) by
Shri Hari Singh.

s. The Homoeopathy Central Council (Amend- 35 of 1974 B 2 hours
ment) Bill, 1974 (Amendmens of sections 3, 3,
e5¢.) by Shri M.C. Degn.

6. The Homoeopethy Central Council (Amend- 34 of 1974 B 1} bhours
ment) Bill, 1974 (Amendwent of Second Sche-
duis) by Shri M.C. Daga.

7. ‘The Code of Clvil Procedure (Amendment) Bill, 33 of 1974 B % hours

1974 (Amendwent of soction 80 and insertion of
se.tom 80A4) by Shri D.K. Paada.
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